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GOVERNMENT OF INDIA
MINISTRY OF AGRICULTURE AND FARMERS WELFARE
DEPARTMENT OF AGRICULTURE, COOPERATION AND FARMERS WELFARE
LOK SABHA
UNSTARRED QUESTION NO. 2477
TO BE ANSWERED ON THE 3R° AUGUST, 2021

PMFBY IN UTTAR PRADESH

2477. SHRI DEVENDRA SINGH BHOLE:

Will the Minister of AGRICULTURE AND FARMERS WELFARE ?{TF@' g ETIC)
FIT0T {31 be pleased to state:

(a) the amount sanctioned and distributed in Uttar Pradesh since the inception of
Pradhan Mantri Fasal Bima Yojana (PMFBY);

(b) the number of beneficiaries in the districts of Uttar Pradesh under this scheme;

(c) whether the Government is aware of the fact that eligible beneficiaries could
not get benefit of the scheme due to delay by officers; and

(d) if so, the details thereof along with the corrective steps taken by the
Government?

ANSWER

MINISTER OF AGRICULTURE AND FARMERS WELFARE
F UF T Fearor w7 (SHRI NARENDRA SINGH TOMAR)

(a) to (d) : No State-wise/district-wise allocation and release is made under the
Pradhan Mantri Fasal Bima Yojana (PMFBY). Being a Central Sector Scheme,
funds towards committed liabilities of Government on account of premium subsidy
are released to the Central nodal agency, which in turn transfers the funds to the
concerned insurance companies. Total claims of Rs. 2813.43 crore have been
paid to 37.45 lakh famers till Kharif 2020.

This Department is regularly monitoring the implementation of PMFBY including
timely settlement of claims through weekly video conference of stakeholders; one
to one meetings with insurance companies/States etc. However, settlement of
claims sometimes gets delayed due to reasons like delayed transmission of yield
data by States to insurance companies; late release of their share in premium
subsidy by some States, yield related disputes between insurance companies and
States, non-receipt of account details of some farmers for transfer of claims to the
bank account of eligible farmers and National Electronic Fund Transfer (NEFT)
related issues, erroneous/incomplete entry of individual farmers data on National
Crop Insurance Portal (NCIP), delay in remittance of farmers share of



premium/non-remittance of farmers share of premium to concerned insurance
company etc.

Further, penalty provisions for late settlement of claims by insurance companies
and late release of funds by State Governments have also been stipulated under
the revised/revamped operational guidelines of the scheme. Insurance
companies have to pay penal interest @12% per annum to the farmers for the
period beyond the stipulated period in the PMFBY Guidelines from the date of
receipt of final yield data from the State Government and completion of crop
damage survey.

State Governments have been reminded from time to time regarding payment of
State’s pending share in premium subsidy.
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